
ACT No. XIII OF 1861. 

(Received the assent o f  the Governor General on the 20tlt .May 1861.) 

An Act  to regulate temporarily the procedure o f  the Police enrolled under Act V 
o j '  1861 (Jor tlte regula,tion o f  Police.) 

WHEREAS, pending the passiug of a new Code of Criminal Procedure, it is 
expedient to pass a temporary Act for the guidance and 

Preamble. 
direction of the Police Officers who shall be enrolled under 

the provisions of Act V of 1861 ( f o r  the regulation o f  Police) in the discharge 
of their duties, in so far as the same are not provided for by the said Act ; It is 

I 

enacted as follows :- 

I. When a Magistrate shall clirect a warrant of arrest to a Police Officer, 

Police Officer to execute S U C ~  Officer shall forthwith execute the same SO far as it 
warrants of arrest. may be within his power to do so. 

2. A warrant directed to a Police Officer may be 
Another Police Officer 

whose name is endorsed on executed by any other Police Officer whose name shall be 
the warrant may execute it. 

endorsed upon the warrant by the Officer to whom the 
warrant is directed. 

Where a warrant df a 3. A warrant issued by a llagistrate shall ordinarily 
31igistrate must be exe- be executed (unless it be specially otherwise provided) 
cu td .  

within the jurisdiction of the Magistrate of the District 
in which it was issued. 

4. TVhen any person against ~110111 a ~ir,zrrant is issued by a Magistrate 
R a r r m t  executed in shall escape or go into, or be in ally place out of the ~ u s ~ s - +  

another juiisdiction. diction of thc llagistri~tc, issuing mcll n--:~n.ant, thc  \TRY- 

ra11 t ' 
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rant may be executed in such place, and if the person against n7horn the war- 
rant is issued is arrested in such place the Police Officer executing the warrant 
shall carry hill1 before the Magistrate of the District or some other Nagistrate 
within whose jurisdiction the arrest was made. If the place of arrest be \vithin 
twenty iniles from the place at which the warrant was issued, the person arrested 
may be carried in the first instance before the Rlagistrate wlio issued the 
warrant. 

5. A Police Officer executing a warrant of arrest, shall notify the sub- 

Notificationof substance Sta~ice of the warrant to the person to be arrested, 2nd if 
of warrant. required to do so, shall s11o.i~ the warrant to such person. 

G 6. In making an arrest, the Police Officer executing the warrant shall 

Warrant how to be exe- actually touch or confirle the body of the person to be fir- 
cuted. rested, unless there be a submission to the custody bj7 
word or action. 

7. If a person against whom a warrant of arrest is issued shall forcibly 

Resisting an resist the endeavour to arrest him, it shall be lawful for 
to arrest. the Police Officer egecuting the warrant to  use all such 
means as may be necessary to effect the arrest. 

8. Every person is bound to assist a Police Officer demanding his aid in 
the prevention of a breach of the peace, or in t l ~ e  suppres- 

Pena:ty for person sion of a riot or an affray, or i11 the taking of any other refusing or neglectii~g to 
assistaPoliceOficer~hen person whom such Police Oficer is authorized to arrest, 
applied to. 

whether in execution of a warrant, or as hereinafter provid- 
ed witliout a ~ ~ a r r n n t ) ;  and any person who shcll refuse or neglect to assist a Police 
Officer when so applied to, shall be liable on coilvictioil before a Magistrate to a 
fine not exceeding fifty Rupees, or to imprisoninent not exceeding three inont.hs, 
or to Isotl~ fine and implison~nent. 

9. If there is reason to believe that any person against ~vhoin a xvarrunt 
1:as been issued has entered into or is ~vitliin ally house or 

Seiircll of llousc e:i$ured 
into by 1)~l.,5.03 :ipi!ist i t  s1r:ill be the duty of any l~ersoii residing i11: or in 
who111 v?,rmut : cllalge .of .  ~ ~ c l l  house or place, 011 delllalld of t.1,~ I'olice 
issned. 

C.iiiicc-r esecut.ing tlic \;':linl.ant.; t,o allow suc11 1I'olice O!licer 
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10. The Police Officer autlio~ized by a warrant to arrest a person '11")' 

breali open any outer or inner door or window of ally 
Breaking of outer door 

or window. house or place, whether that of thc person accused or of 
any otlzer person, in order to execute such \~-arrant, if after 

notification of his authority and purpose and demand of admitt>~nce duly n~aile, 
he callnot otherwise obtain admittance. 

11. If information be received that a person against wholn a warrallt of 
Breaking ope11 a zenallall arrest has been issued, is concealed in a zenanah or allart- 

or female apartment. ment in the actual occupancy of a woinan who, accor&llg 
to the custonl of the country, does not appear in public, the l'olice Officer em- 
ployed to esecute tlle warrant shall take such precautions as  rnay be necessary 
to prevent the escape of the accused person ; and if the accusecl person shall not  
deliver himself up, the Police Officer autliorized to execute the warrant may, if 
after notification of his authority and purpose and demand of admittance duly 
made he cannot otherwise obtain admittance, brealc open suclz zeimnah or apart- 
ment and execute the warrant entrusted to him, first giving notice to any wo- 
man, as  aforesaid, i11 such zenanah or apartment, not being a person against whom 
a marrant has been issued, that she is a t  liberty to witk~draw and affording her 
every reasonable facility for withdrawing. 

NO unnecessary restraint. 12. The  person arrested shall not be subjected to more 
restraint than is necessary t o  prevent his escape. 

Party arrested to be 13. The Police Officer executing the warrant shall, 
brongM illllnedi,ztel~ ~vithout unnecessary delay, bring the person arrested be- authority mentioned in 
the warrant. fore the Magistrate before whom he is required by the 
warrant to produce him. 

14. A Police Officer shall not offer t o  the person arrested any inducement, * 
yrolnise, by threat or promise or otherwise, to  make any disdosure. 

Or caution to the llarty B u t  no Police Officer shall prevent the person arrcstecl, 
arrested. 

by any caution or o<her\vise, from lnaliiiig any disclosure 
which he may lie disposed to  make of his o~vn  free will. 

Police Officer to serve 
15. %T1lcll a sun1moas sliall be directed by a Magis- 

suin11~u.s to tile l l e i ~  of trate to  a Police officer to  be saved  oil a pcrsmz accused 
his ahiliiy 

of :ill ofrcnce, suc l~  Officer shall proceed forthrvitll to serve 
tlic same so far as it. inay be ~yitliin his pou-er to serve it. 

5 .  ,tb 
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16. A summons directed to a Police Officer may be servecl by any 
S~unmons may be served other Police OKcer whose name slinll be endorsed upon 

by ally other Police Oflicer 
,,-hose llalnc is elldorsed the sutnlnons by the Oilicer to whom the summons is 
thereon. directed. 

1.7. The summons shall be served on the accused person personally, 01 

how to be in case the accused person shall not be found, it may be 
served. left for hiin with sorue adult male member of his family 
residing with him. 

18. Tvllell the accused person cannot, be found, and there is no adult male 

3l0de of service if ac- member of his family on whom the service can be made, 
cused cannot be the serving Officer shall fix a cogy of the summons on 
some coilspicuous part of the house in which the accused person ordinarily 
resides. 

19. When a Magistrate shall direct a search warrant to a Police Officer, 

Police Officer to execute such Officer shall forthwith execute the same so far as  it 
search warrants. may be within liis power to do SO. 

20. A search warrant directed to an Officer in charge of a Police Station 
may, if such Officer is not able to  proceed in person, he 

A warrant to one Police 
Officer may be executed by executed by any Officer s~bordinate  to such Ofher.  In 
snotller. such case the name of such subordinate Officer shall be 
endorsed upon the warrant by the Officer to whom the warrant is directed. 

21. IVhelz i t  shall be necessary for a search warrant to be executed out of 
the jurisdiction of the Magistrate issuing the warrant, the 

Horn to be executed out 
of jurisdiction of tile Ma- Magistrate within whose jurisdiction the warrant is to be 
gistrate. executed shall endorse his name on the warrant, which 

shall be sufficient authority for the Police Officer charged with the execution 
of s'ucll warrant to execute the same within the said jurisdiction, or the search 
warrant inay be directed to the Magistrate within whose jurisdiction the 
search is to be made, and such Magistrate shall tizereuyou endorse his name 
011 SI-lch warrant ancl enforce its esecutioil in tlie salve nlaililer as if the rnarrar~t 
had been issued hg himself. 
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22. I n  any case in which there is reason to believe that the delay occa- 
sioned by obtaining the endorsement of the Magistrate 

I n  what cases Police 
may execute search within the limits of whose jurisdiction the warrant is t o  be 

warrant out thejwisdic- executed will prevent the discobery of tlie thing for which tion of the Magistrate issu- 
ing it, without obtaining search is to be made, the Police Officer charged with the 
the endorsement of the 
Nagstrate in whose dis- execution of the search warrant may execute the same in 
trict i t  is to be executed. 

any place beyond the jurisdiction of the nllagistrate by 
- 

whom it was issued, without the endorsement of the Magistrate in ~vliose juris- 
diction that place is situate. If the thing for which search is made is found in 
such place, it shall e immediately taken before the Magistrate in whose juris- 
diction it is found and who, unless there be good cause to the contrary, shall 
make an order authorizing i t  to be taken to the Magistrate who issued the 
warrant. 

23. If  the. house or place to be searched is closed, i t  shall be the duty of 
any person residing in or in charge of such house or  

Persons in charge of 
dwelling house, &c. to place, on demand of the Police Officer executing the war- 
allow the search. 

rant, to allow such Officer free ingress thereto, and to 
afford all reasonable facilities for a search therein. 

24. A Police Officer authorized by a warrant to search any house or 

Placeto besearched place may break open any outer or inner door or window 
be broken open. of the house or place in order to execute such warrant, if 
after notification of his authority and purpose and demand of admittance duly 
made he cannot otherwise obtain admittance. 

25. If tlie place ordered to be searched is a zenanah or apartment in the 

Breaking of a zenanah 
actual occupancy of a woman who, according to the cus- 

or female apartment. tom of the country, does not appear. in public, the Officer 

charged with tlle executioil of the warrant shall give notice to  such woman, not 
being a tvolnau agz~inst wl.iom a warrant of arrest has been issued, that she is 
a t  liberty to  withdraw, and, after giving such notice, and allowing a regsonable 
time for the woman to witl~dra-nr, and affording her every reasonable facility for 
~vifhdrawing, sl~cli  Officer may enter *such zenanah or apar t lne~t  for the pur- 
pose of completing tlie search, 11sing a t  tllc same time every precaution consist- 
ent with these provisiolis for preventing the clandestine 1.einoval of property. 
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26. The search of any house or place shall be made in presence of two 

Search to be niade in 
or  more respectable inhabitants of the place in  which the 

the presence pf >vitnessw. house or place'searched is situate, but  such persons shall 
not be required to attend the Court of the Magistrate as vvitnesses unless speci- 

Occupant of the place ally summoned by such Magistrate. The occupant of the 
searched may attend. house or place or some person in his behalf shall, in every 

instance, be permitted to attend during the search. 

27. I n  any case ir, which it shall be necessary to cause a female .to be 

Mode of searching fe- searched, the search shall be conducted with strict regard 
males. to  the habits and customs of the country. 

28. A Police Oficer in the cases hereinafter men- 
Police Officer may ar- 

rest without warrant in tiomd ma.y, witliout orders from a Magistrate and with- 
certain cases. 

out a warrant, arrest 

First.--Any person who, in the sight of such Police Officer, shall commit 
any of the offences specified in the Schedule annexed to this Act. 

Secondly.--Any person agzinst whom a rea.sona1jle complaint has been 
: made or a reasonable suspicion exists of his having been concerned in any such 

offence. 

Thirdly.-Any person against whom a hue and cry has been raised of his 
having been concerned in any such offence. 

Fourth!y.-Any person who is a proclaimed offender. 

P;Sthly.-Any person who is found with stolen property in his possession. 

Sixthly.-Any person who shall obstruct a Police Officer while in the 
execution of his duty. 

29. An Officer in charge of, a Police Station may, without orders from 
,a Magistrate and without warrant, arrest or cause to be 

Tagabotids. 
8 arrested any person foulla lurking ~ ~ i t l i i i i  the limits of 

such Station who has no ostensible Ineails of subsistence, or who cannot give a 
satisfactory account of himself, or any person who is a reputed rohber, house- 
breaker, 'thief, leceiver of stole11 property knowing it to be stolen, or who is of 
notoriously bad livelillood. \, 

0 j i 
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30. It shall be the duty of every Police Officer to prevent, and he may 

Police may interfere to interpose for the purpose of preventing, the cornlnission 
prevent offences. of any of the offences specified in the Schedule annexed 
to this Act. - c 

31. I t  shall be the duty of a Police Officer who shall receive information 

Information to be com- of a design to cornmit any such offence, to commuilicate 
municated. such informat,ion to the Police Officer to whom he is 

subordinate, and to any other Oficer whonz it may concern to prevent or 
take cognizance of the coulrnission of any such offence. 

32. A Police Officer knowing of a design to commit any such offence as 

May arrest to prevent aforesaid, may arrest, without orders from a Magistrate and 
offences. without warmnt, the person so designing, if the com- 
mission of the offence cannot be otherwise prevented. 

33. A Police Officcr may, of his own authority, interpose for the preven- 

Injury t~ public pro- tion of any injury, attempted to  be committed in his 
P*Y. view, to any public building, work of art, road, bridge, 
tank, or water channel. 

34. If thcre is reason to believe that any person liable to arrest without 

Person in charge of 
a warrant, of whom a Police Officer is in searell, has 

house entered into by an- entered into or is within any house or place, i t  shall be 
other of whom Police Offi- 
cer* in search, to dOw thc duty of the person residing in or in charge of such 
ingress, &c. l~ouse or place, on the demand of such Police Officer, to 
allow ingress thereto and all reasonable facilities for a search therein, 

35. If ingress to such house or place cannot be obtained under the last 

Procedure if ingress be preceding Section, the Police Officer authorized to make . 
not obtained. the arrest shall take such precaution as inay be necessary 
to prevent the escape of the person t o  be arrested, and send imrnediatc'infor- 
tl~atioiz to a Magistrate. If no ~varrailt can be obtained without affording such 
perso11 an opport~lnity of escape, and there is no person aothoriaed to ent& 
without a warrant on the spot, the Police Oflicex may make an entry into such 
house or place auil search tlierein. 

36. Anp 
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36. Any person who is known or suspected to have comrnittcd an offence 
for which a Police Officer is not authorized to arrest 

Person charged with an 
offence refusing to give his without warrant, arid who shall refuse on demand of a 
name and residence. 

Police Officer to give his name and residence, or shall 
give a name 0' residence which there is reasoil to believetto be false, may be 
detained by such police Officer for the purpose of ascertaining the name or 
residence of sucli person a id  with a view to future proceedii~gs. 

37. A l'olice Officer having made an arrest without warrant, shall take 
or secd the persoil arrested without unnecessary delay 

Party arresfed to be 
take11 ~~un~adia t ,  y beforc before the Nagistrate who has jurisdiction in the case, 
the proper a~lthor~ty. or before the Officer in chhrge of a Police Station. 

38. If a person lawfully arrested under the provisions of this Act slrialI 

Police Officer arresting escape or be rescued, it sliall be lawful for the Police 
lnay retake escape an;i Officer from whose custoily the person so arrested shall 
deaI withthe party arrested 
as on original taking. have escaped, or have been rescued, to make fresh pursuit, 

- - 

and retake him in any place, either within or without the jurisdiction where 
he mas so in  custody, and deal with such person as such Police Officer might 
have done on an original taking. 

39. In order to retakc any person, as provided in the Iast preceding 

May adopt the same Section, the Police Officer making such fresh pursuit may 
measures as On olkinal adopt the same measures a s  he might have adopted OR taking. 

the original taking. 

40. An Officer in charge of a Police Station may, without warrant, enter 

Illspection of weighty any shop or premises within the limits of such Station for 
andmeasuresusedbsho~s. the purpose of inspecting or searching for any weights or  
measures or instrumevlts for weigl~ilzg used or kept therein, ~vhenever he shall 
have reason to believe that there are in such shop or premises any weights, 

-measures, or iinstrument,~ foior weighiilg, which are false. If such Police Officer 
shall find i11 such shop 01- 1,remises any weights, measures, or iilstrui:~ellts that are 
hlsc, he may seize the s'xme, a1113 shall forth~vitli give infornlatioii of such seizure 
to t,lle I f  agistrate having juriscliction. I 

5 
.. . 41. The i 



41; The seizure by any Police Officer of property aileged or suspected to 

Procedure by Police of. have been stolen, or of property seized by any Police Of- 
ficer upon seizure of stolen 
,,ropert7 found an of- ficer under circumstances which create suspicion of t h e  
fender . - committal of any offence, shall be forthwith reported 'to t h e  
;?lagistrate of the Ilistrict, who shall thereupon make such order respecting t h e  
custody and production of. the property as he shall think proper. 

42. KO Police Officer shall, witllout an express order from a Magistrate, 
Police Officers to make enquire into or take cognizance of any offence other than  

enquiry into certain offen- 
ces only directed to the offences specified in the Schedule annexed to this Act 
do SO by Magistrate. But  it shall be competent to a Magistrate, upon tl?e feport  
of a Police Officer or otherwise, to direct enquiry to be made by a Police Officer 
into any offence punishable under any law for the time being in force. 

43. Nothing in the last preceding Section shall be held. to interfere with 

Except when emi~owered the exercise of any powers which are invested in a Police 
1 ) ~  any special Or locallam. Officer by any special or local law, o r  with the performance 
of any duty ~vllich is imposed upon a Police OfEicer by any sucli special or local 

law. 

. . 
44. Upon complaint dr information 1)eing preferred to an Officer in charge 

up011 complaint prefer- 
of a. Folice Station, of the commission within the limits of 

red. Head Officer to pro- such Station of anv of the offences specified in the 
ceed in person or d e p ~ ~ t e  a 
Subordinate Officer to Schedule annexed to this Act, he shall send immediate 
make enquiry. intimation to the Magistrate having jurisdiction and shall 
proceed in person or shall depute one of his subordinate Officers to proceed to 
the spot to enquire into the facts and circumstances of the case, and to take 
such me'sures as may be necessary for the discovery and apprehension of the 
offender. 

45. Provided that when any complaint is made against a.ny person by name, 
and tlie case is not of a serious nature, it shall not be in- 

mcept  in cases not of a 
scl-io~s nature 11:llere local c ~ ~ m b e n t  on the Oficer in charge of a Police Station t,o 
enquil-y not necessary. 

p~oweed in person or to depute n subordillate OAicer to 
in:LI~e a11 enquiry on tllc spot, u ~ l e s s  such local enquiry shall appear to 
be nccees::1.~7. 
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46. If on any complaint or information being preferred to an Officer in 
charge of a Police Station, it shall appear to such Officer 

If Head Officer see no 
sufficient ground for an that there is no sufficient ground for entering on an en- 
enquiry. quiry, or that the immediate apprehension of the accused 
is not necessary for the ends of justice, he shall abstain from proceeding in the 
case, and stall report the substance of the colnplaiiit or information for the orders 
of the Magistrate having jurisdiction. 

47. Every con~plaint or illformation preferred to an Officer in charge of a. 
- 

Complaint, &c. to be in  l'olice Station shall be reduced into writing, and the 
wriiing. 

@ substance thereof shall be entered in a diary to be kept 

by such Officer, in such form as shall be prescribed by the local Government. 

48. When Any Officer in charge of a Police Station requires any Officer - 

Procedure when a Police subordinate to him to make, without warrant, an arrefit 
Oficerdepu- another. which may lawfully be made by such Officer without 
warrant, he shall deliver to the Police Officer required to make such arrest, an 
order in writing specifying the persm to be arrested, and the offence for which 
t.he arrest is to be made. 

49. I t  shall be lawful for a Police Officer to pursue with a view to arrest 
any person accused of any of the offences specified in the 

Police may pursue of- 
fenders into other juris- Schedule annexed to this Act, into the limits of another 
clictions. 

Police Officer ~vhkther sul~ordinate to the saine Magistrate 
as himself or to the Magistrate of any other District, and whether such place 
be under the same local Governmeht or not. 

50.  M7henever an Officer in charge of a Police Station shall consider that 

Issueof senrch warrant the production of any thing is essential to the conduct of , 
by Head Ofiicer. an enquiry into any offence which he is authorized to 
investigate, it shall be lawful for such Officer to search or cause a search to be 
made for the same in any house or place within the limits of such StSttion. I11 
such case the Officer in charge of the Police Station shall, if practicable, conduct 
the search for such thing in person. If unable to conduct the search in person, 
and there is no other lserson colnpeterlt to make tile search present at the tinle, 
it shall be l a ~ v f ~ ~ l  for the Officer in charge of the Police St:ttioa to require any 
Officer sul~ordinate to hiin to 1na1;c the search, slid he shall deliver to such 
Of3cer an order in writing, spccifyi!ig tllc property for which scarcll is to I)c t 

~rlnde 



made and the house or place to  be seqrched, and i t  shall thereupon be lawful 
for such subordinate Officer to search for such property in such house or place. 
The provisions of this Act relating to  sewch warrants shall be applicable t o  a 
search made by or under the direction of a n  Officer in charge of a Police Sta- 
tion under this Section. 

51. An Officer in charge of a Police Station may require an OfEicer in 

When a Head Officer charge of another Police Station, whether subordinate 
may require a Head Officer 
of another divisiontoissue to the sarne Magistrate as hirnself or to  a Magistrate of 
a search warrant. another District, to  cause a search t o  be made i n  any 
house or place in any case in which he might cause such search to be made 
within the limits of his own Station. 

52. An Officer i n  charge of a Police Station may, by an order in writing, 

\vitnesses to be sum- require the attendance before himself' of any person being 
moned. within the limits of his Station who, froin the statement 
of the complainant, or otherwise, appears to be acquainted with the facts and 
circumstances of any case into which he is enquiring under Section 44, and 
such person shall be bound t o  obey such requisition. 

53. I t  shall be lawful for an Officer in  charge of a Police Station or other 

Oral exminat,ion of wit- Police Officer making an  enquiry, to  examine orally any 
nesses by Police. person who is supposed to  be acquainted with the facts 
and circumsts~nces of the case. Wothing in  this Section shall preclude sucll 
Police Officer from reducing into writing any stateruer~t made by the person so 
examined. Provided that any staterneqt so reduced into writing shall not be 
signed by the persoil making it, nor shall i t  be treated as past of the record, or  
used as evidence. 

54. X Police Officer shall not offer any inducement to an accused 
No inducement to be person b y  threat or pron~ise or  otherwise to make ally dis- 

offered to accused persons 
to confess. closurc o r  confession. 

5 5 .  No Police Officer shall 1.ecord any statement or any adnlission or  

Police ~ f l i c e r  not to re- confession of guilt which rrlay be made before him by a 
cord confession. person accused of ally offence. l'rovided that nothing in 

I'ro~iso. this Section shall preclude any l'olice Officer from 1.e- 

CI:I(;~IIC c - 
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dncing any such statement or admission or confession into writing for his own 
infornlation or guidance. 

56. No confession o r ,  admission of guilt made to a Police Officer 
Confession made to a shall be used as evidence against a person accused of 

Police Officer. any offence. 

57. No confession or admission of guilt rxade by any person ~v l~ i l s t  hc 
Confession nlade while is in the c'ustody of a Police Officer, ulllcss it be made in 

the accused is in custody 
of the Police shall not be the immediate presence of a Magistrate, shall be used as  
used as evidence. 

evidence against such person. 

58. 'i;iThen any f ~ c t  is deposed to by a Police Officer as discovered by 
hiul in consequence of information received frern a person 

Police Officer may give 
in evidence so much cf accused of any offence, so much of suc l~  information, 
any statement or confes- 
sion made by the accused whether i t  amouilts to a confessiori or admission of guilt, 
as relates distinctly to a 
fact thereby .discovered. or not, as relates distirictly to the fact discovered by it, 

may- be received in evidence. 

59. If  the person arrested appears, from the informatioil obtained, to have 
- 

committed the offence charged, and the ofience is not 
Enquiry by the Police. 

bailable, the Officer in charge of the Police Station shall 
forward him under custody to the Magistrate having jurisdiction in respect of 
the offence, and shall bind over the prosecutbr ancl witnesses to appear on a fixed 
day before such Magistrate. TTThen any subordinate Police Officer has made 
any enq11i1.y 11nder this Act, he inay be required by the Officer in charge of the 
Police Station to submit a report of such enquiry to him, or he may do so mith- 
out such instruction, and the Officer in charge of the Police Station shall then 
proceed as if he had made the enquiry himself. 

60. No Police Officer shall, without the special order of a Magistrate, 
Accused not to be de- detain an accused person in custody for a longer period 

tained by the Police be- 
)-olla tnellty-foLu. llours than under a.11 the circumstances of the case is reasonable, 

'ycia1 authority. such period in no case to exceed tweilty-four hours. If the 
enquiry has not been completed ~vithin t~~lellty-four hours, the Officer in charge 
of the Police St,ntio~i shall aevertllele~s fos~~rard the accused to the Magistrate, 

- 

wit11 a short despatch, stating the oit'encc for ~vhich t l ~ e  acc~rsed has been arrested, 
if there are grouilds for belicvjag that the accusation is well founclccl. 

61. If 
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61. If i t  shalb appear to the Officer in charge of the Police Station that  
there is not sufficient evidence or reasoiiable gro~uld of 

Head Officer how to pro- 
ceed in cases of cleficient suspicion to justify the transmission of the accused to the 
el-idence. hlagistrate, he shall release the accused on bail, or on his 
o ~ v n  recognizance, to appear when required, arid shall subiiiit a report of t!ie case 
for the orders of the Nagistrate. 

62. A Police Officer making an enquiry uiicier tliis Act shall, clay by daJ, 

naily record of pro- enter his proceedings in EL diary, setting forth the ti ,nc 
ceedings. at .which the complaint or other inforn~ation reached lii~:~, 
the time at ~vhicli he began and closed his enquiry, the place or places 
visited by him, and a statement of the circumstances elicited by llis 
enquiry, and shall for~vard day by day a copy of such diary to the District 
Superintendent of Police, who shall ~vitliout delay bring to the notice of' 
the Magistrate of the District any '  part of such Diary which he shall coll- 
sider i t  to be important that such Magistrate should know. The Magistrate 
of the District, or otlier Officer having jurisdictios in the case, sliall b e  
entitled to call for and inspect such diary. In  cases where there is no District 
Supcrintcndciit o l  Police, tlle I'olice Officer sllall forward clay by day a copy of 
the diary to the Magistrate of the District. Sud:ll diary shall not be evidence of 
the facts stated therein, except against the Police Officer who made it. 

63. The enquiry shall be completed without unnecessary delay, and a s  

Proceedings of the Head soon as it is completed, the Police Officer making the  
Officer of what to c0mist. enquiry shall forward to the Magistrate a report in such 
form as shall be prescribed by the local Government, setting forth the naiues of 
t.he partiis, the nature of the complaint, and the names of the witnesses, with- 
out any expression of opinion as to  the guilt of the accused, and shall also 
trrtnsmit any weapon or  article which i t  may be necessary to produce before the 
Magistrate. The Police Officer shall state whether the accused person has 
been forwarded in custody, or has been released on ba.il or on his owl1 recogni- 
zance. If the accused person be detained in custody, the Police Officer shall 
state the fact and tlie cause uf llis detention. 

64. A person accnsecl of any oEencc not bailable shall not be admitted to 
bail, if there appear reasonable ground for believing tllat 

13ail. 
lle has been guilty of tlic offence ilnputed to him. But a 

person accasccl of any otlier offeilcc sliall be aclniittecl to bail if suficient bail be 
tendcrecl 

d 
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te~idered for his appearance before tlie Magistrate having jurisdictioli in respect 
of the offence. 

85. Tlie bail to be taken under tlie last preceding Section shall not be 

Rail not to be excesive. excessive, and the surety or  sureties shall bind himself or 
r~erms of security. thcinsclves under a specific pr~l t t l~y  l u  produce 'th!: 1,ersoll 
accused before the Magistrate on or before a fixed day, to answer the cornplaint. 

66. Every prosecutor and witness mliose attendance before the RIagistrate 

Prosecutors a,url wit- may be deeliicd necessary by the Police Officer making 
nesses to execute recogni- 
zailces to appear before the 

tlie enquiry, shall execute a recognizance for appearance 
Ihgistraie. before the Magistrate having jurisdiction in respect of the 
offence on R fixed day, which sliail be the day whereon the accused is to appear 
if h e  sh~ , l l .  have been admit,ted to bail, or the day o n  which lie may be expected 
to arril-e at  the Court of the Magistrate if he is to be forwarded in custody. 
The Officer in whose presence the recognizance is executed sl~all  forward i t  with 
liis report to Idle Nagistrate, and shall dcliver to the prosecutor and witnesses a 
duplicate of the despatch. The prosecutor or witnesses, unaccomp%nied by any 
Policc Oficer, shall be required to deliver in  person. such duplicate to the 
&Iagist,ra.te, 

67. A Police Officer shall not subject any prosecutor or witness to res- 

I\Titnesses not to be sub- traint or unnecessary incoliveiiience, nor require them to 
jectcd to restraint. give any other security for tlieir appearance tliaii their own 
recognizances ; but  if any prosecutor or witness shall refuse to attend or to 

Becusant witlleeses lnay execute the recognizaiice directed in the last preceding 
be in custody. Section, it shall be competent to the Officer in charge of 
a Police StatZion to f'erward such prosecutor or witness under custody t.o !,he 
Magistrate, tvho may detain such prbosecutor or witness in custody until he 
shall execute sucli recognizance; or until the hearing before the Magistrate. 

68. Officers in charge of Police Stations sha,ll r.elr'usL lo the lZd,a' I ' tristrate of 

rolicc to  rapart all lhe District the ca.ses of all pcrsoll~ ~ L T ) ] ) ~ ' ( ? ~ I ( : I I ( ~ o ~  ~vlrjtJiil.l 
:.~prelieiisions. 1iulit.s of their reslxxtive Stat.ions, wlietlier such l~ersons 
shdl  hare l~eeli admitt<ed t;o lsail or otherwise, and 120 11ersoi1 ~ 1 1 0  11a.s ISCCII 
a1q?r~h~n(1~(3 shall be d i s c h q e d  except on bail, or on his ornil recoghizance, or 

1 

~ o ~ c l c ~ .  thc special o ~ * d c ~  of a 3lngistrnte. 
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69. I t  shall be the duty of t'he Officer in  of a Police Station, on 

&ad officer to make receiving notice or information of the unnatural or sudden 
ilnmediate enquhy andre- death of any person, immediately to send intimation to the 
port on unnatural and sud- 
den death. nearest Magistrate, and to proceed to the place wlzere the 
body of such deceased person is, and there in the presence of two or more 
respectable inhabitants of the izeiglzbourlzood, to make enquiry and report the 
apparent cause of death, describing any mark of violence which may be found 
on tlze body, and statiiig in what manner or by what weapon or instrulneizt 
such inark appears to have been inflicted. The report shall be signed by such 
Police OfEcer and other persons, or by so many of them as shall concur there- 
in, 2nd shall be fortlzwith forwarded to the Magistrate. When there may be 
any doubt regarding the cause of death, such Police Officer shall forward 
the body with a view to its being examined by the Civil Surgeon, if the state 
of the weather and distance will admit of its being so forwarded without risk 
of putrefaction on tlze road. 

70, The powers to be exercised by ail Officer in charge of a Police 

p,y the powem of Station under this Act shall be exercised in the event of 
tlle Hmd OfiCs " his absence OL. illriess by the Police Officer next in rank exercised in his absence or 
illness. present at the Police Station, above the rank of n Peon or 
Rurkundaz. 

71. The provisions relating to warrants for the arrest of and summonses 
Provisions apl~ficable to to persons accused of offences contained in this Act 

all warrants of arrest and 
summonses directed by a shall be applicable to all warrants of arrest and sum- 
Magistrate to Officers of 
Police. monses directed by a Magistrate to Officers of Police. 

72. This Act shall apply only t o  the Police who shall be enrolled under 

Duration of Act, 
Act V of 1861 (for t l ~ e  regulation of Police) and shall 
continue in force until the 1st January 1862. 

73. The following words and expressions in this Act shall have the 
meanings hereby assigned to them, unless there be some- 

Interpretation. 
thing in the subject or context repugnant to such con- 

struction (that is to say) 

Words importing tlze singular number shall include the plural number, 
and words in~porting the plural number sl~all inclucle ,the 
siilgnlar izuiuber. 
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?lTords importing the masculine gender shall include 
females. . 

. . 
The words (' Magistlsate of the District" shall mean the Chief Officer 

U 

lL Magistrate of the Dis- charged with the executive administration of a District in 
t tlict." criminal matters by whatever designation such Officer 

6 is called. 
I >  

The word " Magistrate" shall include a11 persons 
" Magistrate." 

exercising all or any of the powers of a Magistrate. 
1- 

SCHEDULE REFERRED TO I N  SECTIONS 28,30,42,44, ~1x1) 49. 

Murder. 
Thuggee. 
Dacoity. 
Highway Rnhbery. 
Culpable Homicide. 
Wounding. 
Burglary. 
Theft. 
Receiving stolen property knowing it to be stolen. 
Unnatural Offences. 
Rape. 
Arson. 
Affray. 
Aggravated Assault. 
Rioting. 
Child Stealing. 
Counterfeiting Coin or Governmei~t Stamps. 
Administering Poisonous Drugs, 
Exposure of Infants. 
Escape from lanlful custody. 
Attempt to commit tiny of the foregoing eft'eaces. 
Attempt to-conimit suicide, 


